
 413.  Matters  Under

 Taking  this  and  many  other  relevant

 points  into  consideration  the  High  Level

 committee  for  the  Welfare  of  Ex-Service-

 men  set  up  by  the  Government  of  India  had

 recommended  the  consideration  and  accep-
 tance  of  this  principle  to  the  Government.

 The  committee  headed  by  the  then  Minister
 of  State  for  Defence  Shri  K.P.  Singh  Deo

 submitted  its  report  to  Prime  Minister,  Shri-
 mati  Indira  Gandhi,  on  27th  October,  1984,
 The  Committee  had  also  recommended  the

 setting  up  of  Parliamentary  Committee  for

 supervising  the  implementation  of  welfare
 measures  and  schemes  for  Ex-Service-

 men,  with  sister  committees  of  State  Legis-
 latures.

 In  view  of  the  justification  of  the  de-

 mand,  ।  request  the  Union  Government  to

 accept  the  principle  of  One-rank-one-pen-
 sion,  and  also  set  up  the  Committee  for  the
 Welfare  of  Ex-servicemen,  without  any  fur-
 ther  delay.

 (v)  Demand  for  construction  of
 a  National  Highway  from

 Hajipur  to  Betia  via  Vaishali

 SHRIMATI  KISHORI SINHA  (Vaishali);
 The  tourist  potential,  both  domestic  and  in-

 ternational,  of  any  constituency  Vasishaii,  is
 well  known,  it  being  a  Buddhist  pilgrim
 place,  apart  from  being  a  historic  one.

 However,  transport  and  communications
 and  other  tourist  infrastructure  remains

 undeveloped  and  as  such,  the  potential  is

 not  fully  utilised.  A  national  highway  and

 railway  lines  are  needed  inthis  area  so  that

 intending  tourists  could  visit  many  places  of

 historic  and_  religious  importance.  More

 particularly,  tourists  from  South-East  Asia

 should  be  interested  in  visiting  these  places.
 A  national  highway  should  be  constructed
 from  Hajipur  via  Vaishali  approach  to

 Vaishali.

 (vi)  Need  to  Approve  the  project
 for  establishment  of  non-for-

 mal  Primary  Education
 Centre  for  children  of  fisher-
 man  in  Orissa

 SHRI  CHINTAMANI  JENA  (Balasore):
 A  project  proposal  for  establishment  of  100

 Non-formal  Primary  Education  Centres  for
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 the  children  of  fisher-folk  in  Orissa  fot  a  5-

 year  period  commencing  from  1987-88  at  an
 estimated  cost  of  Rs.145.31  lakhs  with  Nor-

 way  Government  assistance,  was  submitted

 by  the  State  Government  to  the  Ministry  of

 Agriculture  in  the  month  of  September,
 1986.  But  the  approval  of  the  Union  Govern-
 ment  has  not  been  received  yet  and  there-

 fore,  the  children  of  thousands  of  poor
 fisher-folk  are  destined  to  suffer,  without

 education.

 ।  would  therefore  request  the  Agricul-
 ture  Ministry  to  approve  the  project  pro-
 posal,  at  the  earliest.

 (vii)  Demand  for  Issuing  a  com-
 memorative  stamp  in  memory
 of  late  Shri  M.G.  Ramachan-
 dran

 SHRI  K.  हि.  NATARAJAN  (Dindigul):
 Dr.  M.G.  Ramachandran  rendered  services
 to  the  poor  and  the  down-trodden.  He  died

 on  24th  December,  1988.  The  Government
 of  India  and  various  State  Governments  de-
 clared  holidays  to  mourn  the  death  of  Shri
 M.  G.  Ramachandran.  Rich  tributes  were

 paid  to  him  in  Parliament  and  by  the  Hon'ble

 Prime  Minister  and  both  Houses  of  Parlia-
 ment  adjourned  as  a  mark  of  respect  to  him.
 The  rare  distinction  of  award  of  BHARAT
 RATNA_  was  conferred  on  him  posthu-
 mously.

 The  Government  of  India  issues  com-
 memorative  postal  stamps  in  the  name  of

 distinguished  people  .  The  first  death  anni-

 versary  of  Shri  M.G.  Ramachandran  falls  on
 24th  December,  1988.  Hence  the  people  of

 Tamil  Nadu  demand  that  the  Government  of

 India  should  issue  commemorative  postal
 stamps  in  the  name  of  Bharat  Ratna  Dr.
 M.G.  Ramachandran  on  that  day.

 ।  Translation)

 (viii)  Demand  for  extending  the

 Bakhtlarpur-  Rajgir  railway
 line  upto  Bodh  Gaya  and  con-
 version  of  Fatwa-lslampur
 railway  line  into  broad  gauge

 SHRI  VOY  KUMAR  YADAV  (  Nal-

 anda):  Mr.  Deputy  Speaker,  Sir,  the  State  of
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 Bihar  has  been  neglected  in  the  matter  of

 railways  whereas  rail  transport  is  vital  for

 removing  regional  imbalances  in  the  matter
 of  development.

 The  proposal  for  the  extension  of  the

 Bakhtiarpur  Rajgir  railway  line  into  Bodh

 Gaya  and  conversion  of  Fatwa-lslampur
 railway  line  broad  gauge  is  pending  since

 long.

 So  |  request  that  the  Fatwa-lslampur
 railway  line  be  converted  into  broad  guage
 and  the  Bakhtiapur-Rajgir  railway  line  be

 extended  upto  Bodh  Gaya  to  meet  the  rail-

 way  traffic  there.

 [English]

 (ix)  Demand  for  conversion  of

 Miraj-Belgaum  _  railway  line
 into  broad  gauge  line  early

 SHRI  5.8.  SIDNAL  (  Belgaum):  Con-
 version  of  Miraj-  Belgaum  Railway  into
 broad  guage  was_  scheduled  to  be  com-

 pleted  up  to  Bangalore  before  1971.  But

 unfortunately,  it  has  stopped  at  Miraj  itself.
 This  line  is  a  hot  line  for  Karnataka  people
 who  have  to travel  to  Bombay  and  Belgaum
 regularly.  Sir,  of  late  this  area  has  been

 developed  industrially  and  commercially.
 But  we  have  not  been  able  to  cater  to  the
 needs  of  the  public.  KALGA  in  Karwar
 District  is  coming  up  very  fast  as  an  indus-
 trial  town.  This  is  also  a  factor  which  neces-
 sitates  conversion  of  metre  guage  into  broad

 guage.  ॥  has  been  a  long  felt  desire  of  this

 part  of  the  country  to  join  the  mainstream  of
 the  progress  of  the  country.  As  such,  Sir,  ।

 appeal  to  the  Hon'ble  Minister  that  he
 should  immediately  take  decision  for  con-
 version  of  Miraj-  Belgaum  railway  in  to  broad

 guage.
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 [  Translation)

 (x)  Assault  on  Member  by  the

 police  In  kerala  on  17.11.1988

 “SHRI  V.S.  VIJAYARAGHAVAN

 (Palghat):  My  colleagues  have  already
 raised  in  the  House  the  matter  involving  the
 lathi  charge  on  me  by  the  Kerala  police  at

 palghat  on  17  Novermber,1988.  However,  |
 would  like  to  place  the  full  facts  regarding
 this  incident  before  the  august  house.

 There  was  a  peaceful  picketing  in  front
 of  the  Collectorate  at  Palghat  on  17  Novem-

 ber  under  my  leadership.  The  State-  wide

 picketing  of  Collectorates  was  organised  to

 protest  against  the  large  scales  violence  and
 the  failure  of  the  State  Government  which  is

 duty  bound  to  maintain  law  and  order  and

 provide  protection  to  the  life  and  property  of

 the  common  man.

 The  picketing  was  very  peaceful

 throughout.  |  was  arrested  at  11.30  A.M.  and

 my  colleagues  were  also  arrested  subse-

 quently  and  all  of  Us  were  taken  to  the  police
 Station.  At  about  2.00  p.m.  certain  police
 officials  under  instructions  from  the  SP  came
 and  took  me  to  him.

 While  |  was  standing  beside  the  SP  on

 the  eastern  side  of  the  Collectorate  and

 talking  to  him,  a  few  policemen  rushed  to-

 wards  us  and  started  besting  me  and  my
 colleagues,  the  MLA’S  without  any  provoca-
 tion  or  warning.  ॥  may  be  noted  that  this

 illegal  and  cruel  lathi  charge  was  made  on  us
 in  the  presence  of  the  SP  andthat  he  did  not
 do  anything  to  stop  it  or  dissuade  the  police-
 men.  ।  gotlathi  blows  on  my  chest,  back,  both
 arms  behind  my  left  ear  and  on  the  thump  of

 my  left  hand.  Altogether  ।  received  nine  blow.
 The  wounds  on  my  body  have  not  yet
 healed.  Besides  me  3  MLAs  and  one  Ex  -MP
 and  senior  Congress  leaders  were  sub-

 jected  to  this  cruel  latht  charge.  Altogether
 about  1000  people  were  injured  in  the  lathi

 charge.
 :

 The  strangest  thing  about  this  incident
 is  that  the  police  beat  up  the  MP  and  MLAs

 mercilessly  without  giving  any  warning,  in

 “Translation  of  the  matter  originally  raised  in  Malayalam.


